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M.A.Uo.125/94 in 
O.A.No.bc\ of 1994. 	 Date: 17.2.1994. 

J U D G M E N T 

as per Hon'ble Mr.Justice V.Neeladri RaG, Vice-chairman X 

Heard Sri V.Venkateshwara Rao, learned counsel for 

the applicants and Sri N.R.Deva Raj, Sr.CGSC for respondents. 

M.A.No.125/94 is allowed in the circumstances referred 

thereto and register the O.A. 

This O.A. was filed praying for a declaration that 

filling of all the posts of U.D.Cs. and Assistantâ in the 

Organisation of R-3 by the dandidates belonging to S.C. and 

S.Ts. in excess of reservation of 22½% on the basis of 

40-point Roster is wholly arbitrary, illegal and unconsti-

tutional and to quash the 40-point Roster as violative of 

Articles 14 and 16 of the Constitution of India by holding 

that the reservation of 221f% in favour of S.C. and S.T. 

should he applied with regard to the number of posts in the 

cadres at any point of time with all consequential benefits 

such as seniority, promotion, arrears of salary etc. 

The Full Bench of C.A.T. had given the following 

interim direction by order dt. 27.2.1992 in O.A.No.759/87 

on the file of this Bench:- 

"7. 	We accordingly direct that the vacancies available, 

from time to time in the Office Superintendent's Brand-

will be filled up in accoreance with 40-point Roster 

system subject to the condition that the post held by 

the members of the Scheduled Caste and Scheduled Tribes 

do not. exceed 15% and 74  respectively at any given 

point of time and if a person belonging to the Schedul 

Caste or Scheduled Tribe is promoted on his own merits 
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and not in a reserved vacancy, then for the purpose 

of. this interim order such appointment will be 

excluded while computing the required percentage. 

Any promotion that could be made in riursuance of 

this order will, however, be subject to the result 

of main application." 

So long s the above interim order dt. 27.2.1992 stands, it 

is just and proper to pass the following order1- 

C) 	So long as the interim order dt. 27.2.1992 in O.A. 
No.759/87 stands, the respondents are restrained from filling 

up the vacancies in the posts of U.D.Cs. and Assistants by 

way of promotion in accordance with 40-Point Roster system 

if the posts held by the members of Scheduled Caste aeê-

Scheduled Tribes exceed 15% and 71fl, respectively, in the 

category of U.D.C. or in the category of Assistant as the 

case maybe at any givenpoint of time and if a person 

belonging tosC./S.T. is promoted on his own merit and 

not in a reserved vacancyr then for the purpose of this 

order such promotion will be excluded while computing 

the required percentage. Any promotion that could be made 

in pursuance of this order will, however, be subject to the 

final order that may be passed in O.A.No.759/87 on the file 

of this Bench. 

5. 	The O.A. is disposed of accordingly at the admission 

stage. No costs. 
0. 

R.Rangarajãfl ) 	 C V.Neeladri Rao ) - 
Member(Admn.) 	 Vice-chairman 

I 
Dated 17th Feb., 1994. 

II 
Deputy Registrar(J)C.C. 

To .Grh. 	 ifl G% 

The secretary, 	T'> union. of India, 
Dept.of of Persóñnel and AdministratiOn, New Delhi, 

The secretary, Ministry of Mints, Si Ehavan, New Delhi. 
3, The Deputy Director Genera15tjkte

§
Tè1Cal Survey of India, Hyd, 

One copy to Mr.v.venkateswara Rao, Advocate, CAT.Hyd, 
One copy to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd. 
One copy to Library, CAT.Hyd. 
One spare copy. 
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AND 	
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Dated: 
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-. 

T.A4N0. 	 fc.P.No. 

AdmI ted and Interim Directions 
issue  
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j 
Disposed of with directions.cL4 

Dismisred. 
Dismis ed as withdrawn. 

-Lismis ed for 	fau1t. 

Rejec ed/Grdereth 

No order as to costs 	 - 
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